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ORjssa ORDINANCE No. 1 or 1994

THE ORISSA GRAMA PANCHAYATS ( AMENDMENT )
ORDINANCE, 1994

i ] first
[ Promulgated by the Governor of Orissa on the 10th Avugust 1994,
publi[shed in an extraordinary issue of the Orissa Gazette, dated the 11th
August 1994 ] :

AN
ORDINANCE
FURTHER TO AMEND THE ORISSA GRAMA PANCHAYATS ACT, 1964.
WHEREAS the Legislature of the State of Orissa is net in session;

‘"‘Ex..t AND WHEREAS the Governor of Orissa is satisfied that cucpmstance:

the Oigich remder it necessary for him to take immediate  action to e
“Grama Panchayats Act, 1964 in the manner hereinafter appearing;

mako and romulgat “?ﬁytion of India, the quernof wof Of!?ﬁ l;'P eased to

Réplubiic 01? India e “~lowing ' Ordinance in the FOTtydifth Year of the

Short title 1. This Qrdinance may be called the b“r‘lzsa Grama Panchayats ( Amend.
ment ) Ordinance, 1994,

Amendinent ¥ In the Orissa Grama Panchayats Act, 1964, in section 24, for sub

: : : 1 6aCtion Orissa Act
of Seclonzg(3), thie following sub-section shall be substituted, namely ;= :

1 of 1963,
“43) When a meeting has ‘heen held in purSuvance of sub-séction 2

for recording want of comfidence in the Sarpanch or Naib-Sarpanch, as the

case may be, no fresh requisition for -a meeting shall be maintainable—

(a) in cases falling under clauee () and (j) of #he said sub-section

before the expiry of one yeer from the date of the meeting so
held; or :

(b) where the notification calling for general election to the Grama

Panchayat  hag already been published under or in pursuance of
seChion 12.”,

B. SATYANARAYAN REDDY
Dated the 10th August, 1994 GOVERNOR OF ORJISSA




